OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
EAST-DISTRICT, KARKARDOOMA COURTS: DELHI.

NOTICE

Applications are invited on the prescribed proforma as per Schedule-I & II, from the
candidates. who fulfil the eligibility criteria as per the guidelines (Annexure-A), for engagement
ol 01 (one) Law Researchers for District Judge Commercial Courts of East District, Karkardooma
Courts, Delhi on purely short-term contractual basis for a period of one year.

Applications duly filled in the prescribed proforma_should be submitted in the General
Branch, East District, Karkardooma Courts Complex, Delhi on all working days between 10:00
AM 10 05:00 PM latest by 04.12.2 TpugiyRetript and lssue Branch, East District, 3" Floor
Karkardooma Court Comple %iﬁf“A plicatiorfs’gacel
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. Copy forwarded for information and necessary action to :-
1. The Registrar General, Hon'ble High Court of Delhi, New Delhi.
2. The Principal District & Sessions Judges, Central, West, New Delhi, South-East, Southy
Soeth~West, North, North-West, North-East, Shahdara Districts & Rouse Avenue/Tis
Hazari/Patiala  House/Saket/Dwarka/Rohini/Karkardooma/Rouse  Avenue  Court
Complexs, Delhi/New Delhi.
The Principal Judge, Family Courts (Hqs), Dwarka Court Complex.
Controlling Officer, East District, Karkardooma Courts Complex, Delhi.
The Hony, Secretaries of all Bar Associations at Dethi High Court, Karkardooma, Saket,
Tis Haz@i, Rohini, Dwarka, Rouse Avenue and Patiala House Court Complexes with
fest 1o affix on notice board.
odal Officers (Website), all the District Court Complexes, Delhi/New Delhi with a o
request to upload the same on the respective websites,
7. PSto Ld. Principal District & Sessions Judge, East District, Karkardooma Courts Complex,
Delhi.
3. DDO/Account Officer/Assistant Accounts Officer, East District, Karkardooma Court
Complex, Delhi. '
9. The Public Relation Officer, East Court Complex, Delhi.
10. Care Taking Branches of all District Court Complexes, at Delhi/New Delhi with request to
affix on notice boards. '
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Ammexure A
O

HIGI COUR'T OF DELHI

Gulidelines for Bngngement of Loy Rcseurchqrs'for the District Judges
[Commercial Courts| in Dethi, 2023

Hon'ble the Chief Justice, High Court of Delhi, on the recommendations of the
Hon'ble Judges of the Hon'ble Ease of Doing Business Committee of this Court has

been pleased 1o apprave the following Guldelines for Engagement of Law Researchers
for the District Judges {Commereial Courts] in Delhi.

I. Short title and commencement

These Guidelines shall be called Guidelines for Engagement of Law Researchers for

the District Judges [Commercial Courts] in Delhi, 2023. They shall come into force
immediately.

2, Entitlement for the Services of Liw Reseurchers:

Every District Judge [Commercia) Court] in Delhi shall be enlitled to have the
services of one Law RescarcHer. '

3. Eligibility Condltlons for engagenent as LR:

(I} The candidate for engagement us Law Researcher should be a praduate in law from
4 recognized law school/ cbllcge/ unlversity/ Inslitwe esteblished by law in India,
recognized by the Bar Councli of Indla, having not less than 55% Marks in the
nggregate and eligible for eprolment us un Advocale with the Bar Council.

(if) The candidate must have good working knowledge of computers,

(iil) Proference may be given to candldates having Post Graduation Degree in Law or
other relevant experience. .

4. Age and Natlonality:
(1) The candidate must be a citizen of Indla.

() The candidate must not be bove 32 years of age s on the date of making the
application for engagement.

5. Dlsqualifications:

() A candidate must not be engaped, or appoimédl employed elsewhere on

honorarium/ payment/salary basis during the course of engagement as Law
Researcher.




(1) A candidate should net |y

ave been convicted or inv
relating to any offence jnvi

ving moral turpitude.
(i) A candidate must ol be
Council of India

olved in any criminal case,

facing any disciplinary proceeding before the Bar
and/ or the Bar Counci] of the Stale concerned of any other authority.

6. Terms and Nature of Tn gagement:

(i} The Law Rescarcher shall be engaged on purely short term contractual basis for a

i Sessions Judge, on the recommendations of the
concerned District Judge {Commereial Courn}

(ii} The contractual engagement shall not ¢
claim for regular appoir:
engagement.

onfer upon the Law Researcher any right/
ment or continuance in service beyond the actual period of

(iii) A Law Researcher may be prematurcly discharged with immediate effect without
assigning any reason by the concemed Principal District and Sessions Judge on the
recommendations of the concerned District Judge [Commereial Court] or otherwise.

(iv) A Law Researcher intending 1o prematurely leave the engagement, shall be
required to give at least crc month's prior notice in writing to the concerned Principal
District and Sessions Judge. The Principal District & Sesstons Judge, may, in exercise

of his discretion, waive off this requirement of one month's natice in approprlate cases
/ extenuating circumstances.

7. Remuneration:

Every Law Researcher shall be paid & fixed monthly honorarium of Rs. 50,000/- or
such honorarium as may bé revised from time to time. The Law Researcher shall not
be entitled to any other aliowance or perks.

8. Attendance and Leave: .

(i) The Law Researcher may be granted such leave of absence as may be approved by
the concerned Principal District and Sessions Judge on the recommendations of the
concerned District Judge [Commereial Court] with whom the Law Researcher is
attached, subject to a maximum fraction of 12 days casual leave per year, vis-a-vis the
period of engagement.

: (11) The I;ay;v Researcher shall not proceed on leade. Withoul “&3
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(iii) The Law Researcher muy be granted spe
of June and Special Casual Leave of 5 duys
his diserction by the conce
recommendation of the eonee
Law Researchier is attached.

cial casual leave of 1O days in thc month
during the winter vacation, in cxereise of
rned Principal District and Sessions Judge on the
rned Districl Judge (Commercial Court) with whom the

(iv) The Law Resenrcher may be granted exiraordinary medical leave up 0 a
maximum period of 10 days on half remuneration, in extreme cases, at the discretion

of the concerned Principal District and Sessions Judge, on the recommendation of the
concemed Disirict Judge (Commercial Court.)

(v) No stipend shall be pnid 10 the Law Reseurcher for unauthorized absence, as also
for days of leave exceeding the permissible Jeave.

(vi) The Reader of the concerned Court shall maintain a record of atiendance of the

Law Researcher and shall accordingly Intimate the Administration and Accounts
Branches on last working day of ench caleridar month. Co

9. Experience Certificate:

The Law Researcher may be issucd an experience certificale on completion of a
minimum period of six monihs' of engngement. by the concerned District Judge
[Commereia)l Court]) with whom the Law Researcher has worked subject 1o, the
approval of the concerned Principal District and Sessions Judge,

10, Conduet during and after torm ol'Engngeme;'lt:

() The Law Researcher shall malntain absolute devotien to duty and a high standard
of morals during the term of engagement. He shal| mnaintain the highest standard of
Integrity commensurate with the responsibilities entrusted 10 him. The Law
Researcher shall maintain utmost secrecy in respect of matters which come to his
nolice by virrue of the engagement, and shall ensure that no information, document or
any otheér thing is disclosed, purted with or disseminated to others, in any manner, The
Law Researcher will not dlsclose any faci which comes to his knowledge on account
of such official sttachment, even after completion of term of engagement, unless such
diselosure Is legally required 10 be made, In discharge of lawful dutjes, The Law

Researchers shall conduct himsellherself with dignity and behave courteously with
liigants, court staff and lawyers.

(1) The Law Rescarcher shall not aecepl any other assignment during the term of _
engagement. He shall not practise as an Advocate in any Court of Law or Tribunal or
any other Authority during the course of the engagement as Law Researcher, '
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(v) The Law Researcher shail abtain

the District Courts ap completion

A "No Dues Cerlilicate” frony all the branches of
ol lenure of engagement. or on leaving the
engagement prematurcly,

(vi) The Law Rescarcher wi] follow the diess code as provided under Chapter 1V of
Part V1 of the Bar Council o* India Rules.

11. Access available to a LR:

During the period of engagement. the Law
raom. and. al the discretion
necessary, the chamber of ¢
Judge [Commercial Court).

Researcher shall have access to the Court
of the District Judpe [Commercial Court) concemed, if
he Judge, Library and the Residential Office of the Distriet
12, Process and Method of Selection:

(i)  The recruitment / selection process for Law Researchers for District Jud
[Commereial Courts] for each district of Delhi shall be se
concerned Principal District and Sessions Judge.

ges
parately initiated by the

{il} A notice shall be issued, inviting applicalions in the Form specified in Schedule
I, for engagement of requisife number of Law Researchers for Distriel Judges
[Commercial Courts] in the given district, which shall be published on the website of
the District Court and on the notice board of the concerned District Court Complex

and in such additional manner as the concerned Principal District and Sessions Judge
may deem fit and proper.

(iii) The office of the concerned Principal District and Sessions Judge shall shortlist
the candidates on the basis of the applications so received
cligibility criteria stipulated in these puidelings.
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(M) The Nngg seleelion
shortlisted cundidate
shall be prep

shall be made an the hasls ol personal interview of the
S, ondueted by e Seleetion Commiltee und the linal merit list
aved and published on (he w chslle, '

i The shan hisied candidates shall be called for personal interview hy the
Seleetion Commtiee il the final merit list shall be prepared along with o suitable
wailing list,

i) The final selected eandidates as per the merit list shall be given engagement/
appoinlment leuers by the cancerned Irincipal District and Sessions Judge, on
verifieation ol requisite documents.

(viil) A waiting list shall also be

prepared which shall be valid for a period of one
year and in case

any of the selected candidates does not jein or prematurely leaves the
engugement or is prematurely discharged, the candidate (s) in the wailting list, in the
order of merit shall be offered engugement for Lthe remuining period.

(ix} The appointed l.aw Researchers shul! be assigned to the Distrier Judges
[Commerelal Couns) In the district by the concerned Principal District and Sessions

Judge. The goncerned Principal Disirict and Sessions Judge may transfer Law
Researchers from one Commercial Court to another within the district.

(x)  The Law Researcher shall functlon under the diregt control and supervision of
the concerned Disirict Judge {Commeraial Cdurt] and overall administrative control of
the concerned Principal District and Sessions Judge.

13, Duilos and Responsibliities:

A Law Rescarcher will be expecled to render assistance to the concerned District

Judge (Commercial Coun) not only In respeei of Judicial functions, but slso in the
adminlsirative functions of the District Judge [Commercial Court), as may be assigned
to him, -

14, Duty Houry/ IMineg:

(i) The duty hours of Law Researcher shull be the Coun working hours for the
Delhi Distriet Courts. However, the Law

Researcher may be required 1o perform
duties even after Coun working hours as per the direclions of the concermned District

Judpe [Commerciul Court]. The Low Researchers may also be required 1o attend the
offiee/ residential office of the District Judge [Commercial Court) 10 whom he is

antached even on gazetied/ loes) holldays. The Law Researcher may be posted with
eny of the District Judges [Commerclal Courts] in the concerned District.
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15, l.fndcl'inlamuf Declaration:

The selected candidare, pofie g s Lo Researcker, shal vpr an Underaking
Declaration ag Freserbed in Schedule-1f

16. Residuary Clapee.

In Respect of avy wyrar g speciically oo ided wekler these Guidetines, the 4‘-‘““"”
thereon (aken b e Chie! Tustiee, High Cont of Defla. skall be fimal and buuding.

By Order

(0r b
{RAVINDERDUDEJA)
Registrar General




APPLICATION FORM
[For Las Researeher for
District Judpes (Commerelal-Cou ris)]

Applicant’s Profile

Schedule -]

Please attach
Recent
Photograph

Note: Relevant documents pertaining

publication(s), ere., be attached.

|1 _{ Name !
2| Father's/ Husband's Name
3 | Postal Address -
4 ) Phone No. (Residence)
5| Mobile No. _ L z
6__! Date of Binh (ddimnvyyyy) |
1| E-mail address i
8 Qualifications (with percenlage
of Marks obtained)
9 | Experience |
10 | Whether having good working '
knawledge of compujers
11 | No. and date of enrolment as an
‘L1 Advocaie and where enrolled
| 12- | Present employer, if any
13 | Any other relevant informalion
Place :
Date : Signature

to educational ‘qualification(s), experience,




Schedule-]!

UNDERTAKING/ DECLARATION

U, SIAATIG" .ot BT S i
............................... do hereby deciare and undertake thar | have read and understood
the Guidelines for engagement of Law Researchérs for the District Judges
[Commercial Courts} in Delhi and will nblde by the provisions contained therein
during the course of my engagemenl as Law Researcher and also after expiry of the
term of the said appointment. I further declare that the provisions of Guideline No. 5

of the aforesaid Guidelines are not attracled in my case.




